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IN THE CENTRAL ADMINISTRATIVE TRI,AIJNAL 

AHMEDABAD BENCH 

RA.No, 49 OF 1993 . 

in 

O.A.No. 574 OF 1993k 
IcMxN. 

DATE OF DECISION 	30-11-1993. 

Shri CH.Pndya & Ors 	 Petitioner s 

Mr. M.S.T ivedi, 	 Advocate for the Petitioner(s) 

Versus 

Union f Iridji & OLS. 	 Respondent s 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R,C.Ehatt 4, JUO1C11 MemLer, 

The Hon'ble Mr. M.R. Kolhatkar, Adrnn. Member. 

1, Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not? - 

Whether their Lordships wish to see the fair copy of the 1udgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Shri C.H. Pandya & Ors. 
ax-Manager, Rly.Staff Canteen, 
DRN Office, 
Bhavnagar Para, 
Bhavnagar. 	 ...... Applicants. 
Advocate; M.3. Trivedi) 

Versus. 

Union of India, through 
The General Manager, 
Western Railway, 
Churchgate, Bombay. 

Divisional Railway Manager, 
Western Railway, 
D.R.M. Office, 
Bhavnagar Para, 
Bhavri3ar, 

Senior Divisional Personnel Officer, 
Controlling Office & Ex. Office 
Chairman of the D.R.M.Off ice Staff, 
Canteen, Western Railway, 
Bhavnagar Para, 	 ...... 	Respondents. 

ORDER 

R.A. N. 49 OF 1993 
in 

O.A.No574 OF 1993 

Date; 30-11-1993 

Per: Hon'ble Mr. R.CBhatt, Judicial Member. 

Heard Mr.M.S.Trivedi, learned advocate for the 

applicants. 

The applicants have filed this Review Application 

seeking the relief that the order of dismissal made by 

this Tribunal in O.A. 574/93 on 15th October, 1993 be 

reviewed. 

The present applicants had filed O.A. 574/93 

alleging that initially they were engaged in the year 

3,/_ 
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1980 and thereafter the screening coimittee of Casual 

Labours/Substjtutes and staff of Co_opertive Canteen 

was held on August 1985 which drew a panel of the am 

employees who were found suitable and the panel was 

prepared according to the seniority. The applicants 

were the employees of the Railway Staff Canteen, D.R.M. 

Office, Bhavnagar Para. The prayer of the applicants was 

that the notice dated 9th October,1987 issued by the 

respondents authority should be held illegal and void 

and the action on the part of the respondents not 

treating the applicants as Railway Servants as per 

Railway Boards letter dated 18th May, 1990 be quashed 

and to direct the respondents to treat the applicants 

as Railway Servants and to give them all benefits. 

Therefore, the main question which arose at the time of 

admission 4n 	O.A was whether the Tribunal had 
rA- 

juris4iction under section 1 4  of the Administrative 

Tribunals Act, 1985 to e*tertain such application of 
r— 

Ex. employees of a non-aeeaspb6uii' private staff canteen. 

After examining all the docunents produced by them 

we found no evidence on behalf of the applicants that 

they were appointed by on or behalf of the Union Govt. 

or Railway. We relied on the decision in Union of India 

& Ors. V/s. Te4ram Parashramji Mombhate & Ors., JT 

1991(2) S.C. 572 and held that in the present case no 

•••e..• 4/- 
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relationship of master and servants was established and 

hence the application was dismissed summarily. 

The applicants in this review application have 
4 d) 

alleged that the said railway canteen 	not started sth 

Railway Administration and they have not followed 

Railway Board1s letter shown at Annexure A-3, It is also 

contended that the decision referred to by us while 

dismissing O.A does not apply in this case. It is the 

case of the applicants that their service were illegally 

and abruptly terminated vide notice dated 8th October, 

1987. Mr. Trivedi submitted that the Railway Administra 

tion now has decided to re-start the said canteen and 

the present applicants who had worked earlier more than 

1000 days have a prima facie and better right to have 

opportunity to work in the said canteen. 

We have examined the documents which are now 

produced by the applicants and even going through these 

docunnts produced in review application we find no 

evidence that the applicants are the employees of the 

ilway. The model rules to govern the service 

conditions of canteen employees of non-statutory 

canteen on railways produced with Annexure A-4 in review 

application also show that the appointment for the 

employees in this canteen is to be made by the Managing 

Committee of the non-statutory canteen and the Chairman 

e••.. 
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has to make the appointment. We find no error f'-L 
j. 

apparent on the face of the record,L More over, even 

from the documents which are now produced with review 

application we find no evidence to hold that the 

applicants were employees of Railway. We therefore, 

dismiss the review application. The review appli.:ation 

is dismissed. 

/7 

(M.R.Ko1hatk - 	 •....Bhatt) 
Member (IA) 
	

Member ( J) 

vtc. 

U 



n 
CENTRAL DNIN]LTR'T IVE TRIBUNL 

pplication 	 of 199 

Transfer pplication No. ___ Old Writ Pct. NO.__ 

C E R T I F I C T E 

Certified that no further action is required to be taken 

and the case is fit for consignment to the 	 Decided). 

$ 	Dated 

c ct e 
L- 

sect i on 0  ice.r/C ourt Off ice r 	Sign, of the 	ng assistant. 
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IN THE CENTRAL ADMNISTRATIVB TRIBUNAL 

AT NEW DELHi 

iNDEX SHEET 

CAUSE TiTLE... 	 OF 	198. 
NAMES OF THE 
PARTIES..................... 

VERSUS 
...................... . C: 	. . . 

PART A B & C - 
0 	 DESCRIPTION OF DOCUMENTS 



The case is not covered 

by any of the above 
COntigencies, 
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is - T.? 0 i1Drr'1.C. nf 

Hosco 	a 

uonsideratjon by circulation 

to the said Members i.e... 
Hon'ble Mr0 	 & 
Hon'ble Mr 0  

4. 	Both the aforesaid Hon'ble 	4. 	Hence to be placed before 
Members have ceased to be 	 Hon'bl' V.C.-  for Constitutir:g 
Members of the Tribunal, 	 a Bench of any 2 Members of 

- 	 this Bench, 
5 • 	Hon'ble Mr. --_V  

has ceased to be Member of 
Tribunal but Hon'ble Mr. 

—---__is 

available in this Bench. 

Both the aforesaid Members 	6. 

are now Members of other 

Benches namely  

and 	 V 	Benches.  

Hence may be placed before 
Hon'ble V.C. for Constitutir'g 

a Bench of Hon'ble Mr.______ 

who: is 

available in this Bench and 
of any other.  - Member of this 

Bench for preliminary hearing.. 
May be placed before Hon'ble 
V.C. for sending the R.A. to 

both the Members for cons i-

deration by circulajon. If 
one of the Members is of the 
view that the petition merits 

:a hearing, reference may be 

made by Hon'ble V.C. to the 

Hon'ble Chairman seeking 

orders of the Hon'ble 

Chairman. 
Therefore, Orders of the 

Hon'ble V-:; Chairman are 

reQuired to be obtained 

by Hon'ble Chairman. 

7. 
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BEFOBE THE HON'B LE CENTPIAL ADMINISTRATION TRIBUNAL 

AHMEDABAD BENCH AHMEBABAD2 

Review ApplicationNo. 4 	of 1993. 

IN 

O.A. No. 574/ of 1993. 

Shri C.H. Pandya &others. 	 ....Applicants. 

V/s. 

Union of India & others. 	 ....iespondents. 

INDEX 

Sr.No. Annex. Particulars,. Page. 
_. 	. - . - I - - • - 	• 	- . - . _. - . - . - _. - . - . - . - . - . S . - - • 	• - I - - I - 
1. - Memo of Application lk 	to 

2. A—I Copy of the Order > (2_ dtd. 15.10.1993. 

3. A-2 Copy of reply dtd. 
10.7.37. 

4. A-3 Copy of letter dtd. 
18.5.1983. 

5. 	A 	 Copy of memorendum 	 r dtd. 5-12-199. 
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I 

HFORE THE HONt 3LE CENTRAL LDMINISTRAT ION TRIBUNAL 

AHMEDABA D • BE NCb AHMEDABAD. 

Review Application No. 	 of 1993 

IN 

Original Application No. 5743. of 1993. 

Shri C.H.Pandya and Others 
Ex—Manager, Rly.Staff Canteen, 
DBM Office, Bhavnagar Para, 
Bhavnagar. 	 .Applicants. 

V/s. 

Union of India, through 
The General Manager, W.Rly., 
Churchg ate ,Bombay. 

Divisional Railway Manager, 
W.Rly., D.Ft.M.Office, 
Bhavnagar Pare, 
Bhavnagar. 

Senior Divisional Personnel Officer, 
Controlling Office & Ex.°ffice 
Chairman of the D.R.M. Office Staff, 
Canteen. WRly. BVP., 
Bhavnagar. 	 .. .Respondents. 

Review Application as per rule 

17 of C.A.T. Procedure rules. 

The applicants abovenamed humbly states that the 

applicants had filed one application Under Section 19 of 

A.T. Act, before this Hon'ble Tribunal challenging the 

illegal termination of the applicants by the respondents. 

2. 	It is further stated that the said application 

is registered as O.A. 574 of 1993 and the Hon'ble Tribunal 

was pleased to pass appropriate orders at the time of 

hearing of admission stage in the said matter i.e. on 
13.10.1993. The applicant further states that a copy of 

order dtd. 15.10.1993 shown as Annexure - Al tot hs 
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application and as per para 4 of the said judgment the Hon'ble 

Tribunal has held that the applicants were the employees of the 

Railway Canteen managed locally and run by the Railway Staff 

and there is no relationship of master and servants between 

Union Government - Railways and these employes and therefore, 

application cannot be entexj'ained by this Tribunal having 

no jurisdiction to deed with service matter of such employes. 

3. 	The applicants therefore states that in view of the 

sbove findings the application of the applicants was dismissed 

summarily at the admission stage. It is further states that 

the findinns of the Hon'ble Tribunal deserves further consider—

ations and deserves to be reviewed in the light of suhrnissing/ 

PATEL,) mentioned here as under.:— 

NOTAY 
Bhav'af / 
Dist:. J 	 : G R 0 U'?N D 

--- --------- 

(A) 	The applicants humblyJ states that the said staff 

canteen of D.R.M. office E3VP is not statutory canteen 

and DPO is ex—officio Chairman of the said canteen 

is already admitted by the Railway Administration vide para 

9 of the reply filed by the Administration in 0.A. 167/87. It 

is further stated that the Railway Administration had also 

admitted the facts as regards the instructions of Railway Board 

and it is further admitted that the applicants were called for 

screening alongwith other class IV employees and looking to the 

seniority and days the applicants had worked the applicants 

were empanelled in the panel dtd, 11.9.1985. The applicants 

further states that the railway administration had also 

admitted in para 7 of the reply filed as 22.6.1988 in M.A.No. 

495 of 1987 in O.A. 167 of 1987 that the notice dtd. 9.10.87 

was cancelled vide subsequent notice dtd. 14.10.87 and the 

canteen has been restarted but as the apolicants have not 	..3/— 
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reperted beck for duty, the same is not functioning at 

present. It is significant to note that neither the 

applicants were never informed about the restarting of 

the said canteen nor any notice was placed as the notice 

board, . It is pertinent to bote that even till this date 

the s&id canteen is not started by the Railway Adrninistra 

tiori. Copies of reply dtd. 10.7.1987 and 22 .6.1988 are 

annexed heretiith and marked as Annexure : A2 to this 

application. 

The applicants further states that in view of the 

directions given by the Hon'ble Supreme Court the instruc-

tions were issued by Railway Board vide letter dtd. 18.5., 

shown as Anriexure - A3 to this apr1ication regarding 

revised scales of pay applicable to the employees of non 

statutory canteens on the Railways. Thus the employees of 

the said non statutory canteen were considered, eligible 
the 

for equal pay for equal work within regular Railway 

employees. It is further stated that in pursuante of the 

Hon'ble Supreme Court directions in C.M.P. No. 1Ø(91 

10191/83—M.M.R Khan and Others. Vs. Union of India and Other 

necessary instruction s were issued by the Railway 

Administration vie letter dtd. 6.6.1990. The applicant 

further states that in view of the said instructions 

the applicant had requested the respondent authority to 

cio considered the case of the applicant in the light of 

the directions given by the Hon'ble Supreme Court. 

The applicants further states that the Hon'ble 

bench (C.A.T.) had relied upon the decision of the 

Hon'ble Supreme Court in case of Union of India and others 

Vs. Shri Tejaram Parshramji Mombhate and others reported 

. .4. 
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in Jt.1991 (2) SC 572 and held that the subject matter of the 

application does not xNa falls within the jurisdiction of 

the Hon'ble Tribunal. The applicants most respectfully 

submits that the decision of the Hon'ble 	Supreme Court 

referred hereinabove will not be applicable with the facts 

of the present case. 	It is further stated that the present 

applicants were screened alôngwith the other class —IV 

employees of the Railway Administration and after screeing 

the applicants were placed on penal for regular absorption 

with other class IV employees. 	More over it is further 

stated that the Railway Administration had also issued 

instructions from time to time 	regarding leave rules and 

servi:e conditions of the employees in non statutory canteens. 

The copy of the memorandum dtd. 5.12.199 sis annexed herewt h 

T. 	PATBL"\ and marked annexure : M to this applic—ation. It is pertinent 
NO1AIY 

to note that the Railway Administration have also sanctionsome 

Dist gr

IMA  

ant to the stid non—statutory canteens. Thus, if appears 

from the above referred instructions that though the employees 

of the said non—statutory canteen were not iAi1 labelled 

as Railway employeestx but they were treated as class —IV 

employees of the Railway Administration and therefore, 

the,/  were screened and put on penal for regular absorption 

by the Railway Administration. 

4. 	The applicant further states that as mentioned 

hereinabove the services of the applicant were illegali.y 

and abruptly terminated vide notice dtd. 8.10.1937, 

subsequently the said notice was withdrawn by the 

4minks Administration and till this date the said canteen 

is closed. It is pertinent to note that know the Railway 

Administration have decided to restart the said canteen 

the present applicants who had worked earljier more than 

. .5. . 



'AW 

-5- 

1000 days and in view of the facts that they were screened 

and empenelled the applicants have prima fade and better 

right to have an opportunity to work in the said canteen. 

It is further stated that the applicants are most un6ortunate 

persons whose application was dismissed earlier on the 

ground of defaults where as the subsequent was d66ided in 

absence of some inportari' and vital facts related with the 

said application. 

M. PATBL 
TARY 

agar 
strict. I 

5. 	In view of the facts and circumstances of the 

case the present applicants submits that in view of the new 

facts come to the notice of the applicants after the decision 

of O.A. 574/93 i i.e. after 15.10.1993 the decision given 

by the Hon'ble Tribunal deserves further coneration and 

review of the order. The applicants therefore, pray as under:— 

(A) 	That the Hon'ble Tribunal be pleased to 

Allow this Application; I. That the Hon'ble Tribunal further be 

7 	pleased to review order dtd.15.10.1993 

passed by Hon'ble Tribunal in 0.A.574/93, 

and further be pleased to grant reliefs 

prayed for in 0.A.574/93; 

Any other and further relief that the 

Hon'ble Tribunal may JDR deem fit and 

proper may be given to the apiicnts; 

Date. 3/11/1993. 
Ahmedahad. 	 ( M.S. Trivedi ) 

Advocate for the Applicants. 0 	- 
c/LL_______ 

IJ 

ccJ 
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( 

Applicants. 
Signature. 

AFF IDAV IT 
----------------- 

We, 	) Q )ii*y 	 &, ivc*tU 'i 
kL)Wi 

kUk 	 adults, 

Occupation—NIL9 residents of Bhavnagar, do hereby solemnly 

affirm and states that what stated hereinabove are true 

to the best of my knowledge and belief and i kx we have 

not suppressed any material facts. 

 - 

AT
pli cants 
gnature. 

, 

$b!snty AMredbyr,!M: 

,,.,,•• 	 ;dvocato 

Wke is PcroiUy known to me. 

t 	TAMALAt M. PAWS  
NOTA)

TL7j 
(::T.v) 

Eharna 	Bhavna,ar District
Dist1 	G.gha Gate, BHAVNAGAR 

t 

7 



Th "S 	2 A 	I STLTVI TUiA1 
AHMEDABAD BENCH 

O,A.No. 574 OF 1993. 

DATE OF DECISION_?i 993• 

I. Chanc5ra)cantH.nya & Ors. 	Petitioner s 

Mr.M.S. Trived, 	 Advocate for the Petitione 

Versus 

U!ior1 of India &'Ors. 	 Respondents 

Advocate for the Respondenk(S) 

cr TT)- 

-.  

Hor'i Mr....AC.Bhatt, Judcia1 Member. 

' 	 ,4 •  11/ 
'Mr. R.Koat3car, P&nn. Member. 



i 

i. Chandrakant H. Pana, 
Nathubhaj 
Bhj)chabhaj H. 	 4. Kishorbhaj' 
Kubersinh 
Balkrjsa 

Ex. 5taff Member of 
Railway 5taff Canteen, 
Western Uailway, 
Bhavnagar Para. 	 Applicants. 
(Advocate : Mr. M.S. Trivedj) 

Versus. 

Union of India 
Through the General Manager, 
Western Railway, 
Churchgath, Bombay. 

Divisional Railway Manger, 
Western Railway, 
Bh avn ag ar Para. 

3• Sr.Div].personnel Officer & 
Controlling Officer of the 
D.R.M. Office Staff Canteen, 
Western Railway, 
Bhavnagar Para. 	 ...... 	Respondents. 

JUDGMENT 

O.A.No. 574 OF 199 

Date: 15.40-1993 

S 	 Per: Honble Mr. R.C.Bhatt, Judicial Member. 

The main question which arises at the time of 

ssion in this application filed by the six applicants 

'undetCtiofl 19 of the Adminis.tratjve Tribunals Act,1985, p 

is wh 	r this Tribunal has jurisdiction under section 

BAD  
\ 	

e Administrative Tribunals Act, 1985 to entertain 
AS 

this application of Ex.employee of Railway Staff Canteen, 

D.R.M. Office, Bhavnagar Para. It is alleged in the 

application that initially they were engaged in the year 

...... 0 3/- 
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1980 and thereafter the screening committee of Casual 

Labours/Substitutel and Staff of Co_operative Canteens 

was held on August 1985 which dr*w a panel of the 

employees who were found suitable and the panel was 

prepared according to the seniority. It is alleged by 

the applicants that they were also empanelled in the 

said memo dated 11th September, 1985 vide Annexure A-i, 

that the applicants had completed more than 1200days 

wor)d upto 1st September,1984 and they were working 

in the said Canteen thereafter, but by a notice dated 

9th Otober,1987. the services of the applicants were 

terminated vide Annexure h_2. It is the case of the 

applicants that the action of the respondents *ailway 

and the Senior Divisional Personnel Officer and 

Controlling Officer of the D.R.M. Office Staff Canteen, 
S 

estern Railway was illegal and arbitrary. It is allegec 

application that formally the applicants had 

A. 167/87 before this Tribunal along with one 

5/87, but the said application was dismissed for 

default vide Annexure A3. It is alleged that recently 

the D.R.M Office Bhavnagar Pare had give notice-curn-

advertisement on 26th August, 1992 vide Annexure A-4 

by which applications were invited for Staff Canteen of 

D.R2I Office, Bhavnagar Pare. The applicants have also 

.....••• 4/- 



referred in the application the instruction circulated 

by General Manager, Western Railway, Bombay vide letter 

dated 6th June, 1990 vide Annexure A-5 aboutTM  the 

/ 
implementation of the instructions of the Supreme Court' 

judgment regarding canteen employees non statutory 

J re7oni8e
'Ifie applicants have prayed that the Tribunal 

be pleased to declare the notice dated 9th October, 1987 

issued by the respondent authority as illegal, null and 

void and that the action on the part of the respondents 

not treating the applicants a8K railway Servants as per 

Railway Board's letter dated 18th May, 1990 be quashed 

and to direct the respondents to treat the applicants as 

Railway Ser;ants from 1st April,1990 and to give them 

all benefits. 

2. 	We have perused the entire application and the 

documents produced with it. The applicants were the 

employees of Staff Canteen D.R.M office, Bhavnagar Para. 

aging committee of this canteen unanimously 

at as it was not possible to run the canteen 

re was heavy debt in the cantéen,it should be 

n from 9th October, 1987 after office hours. 

This notice t-tnnexure A/2 very clearly shows that these 

applicants were the employees of a non-recognised privatE 

staff canteen. canteen. The instrttions given by the Ministry 

5/- 
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of Railways vide Annexure A-S about the implementation 

of Supreme Couzt's judgment regarding Canteen employees... 

non statutory (recognised) are about the payments. 
of the At 

However, the question is whether Section 14mpwers 

this Tribunal to exercise the jurisdistion and authority 

to deal with the question of these applicants who were 

ex employees of the Railway Staff Canteen which was 

closed from 9th October,1987 as per the notice Ann.A/2 

by the Managing Committee, by virtue of which these 

applicants were terminated. 

3. 	Having gnne through all the material on record 

we do not find any evidence that the applicantswere 
or 

appointed byon behalf of the U*ion Government or Railw' 

Therefore, any question regarding the service matter of 

such persons which is unapproved and run by the emploiee 

isthe Railways by local arrangement would not create 

(7' 	any 	ationship of master and servant between the 
— Railways 

. 	UaiPJ Government/and the applicants. Similar question 

\JAfla15ouVthe appointment of teachers in the Secondary 
I 

School by local arrangement made by officers of 

Ordinance Factory caine up for consideration before the 

Hon'ble Supreme Court in the case of Union o .incla & 

Ors. V/s. Shri Tejram Parashrainji Mombhate & Ors.,, 
I,  

JT 1991(2) S.C. 572and it was held that the Tribunal 

had no jurisdiction, power authority to deal with the 

service matters of such employees as there was n. 

.e•••. 6,'- 



relations)jp Of master and servants between the Central 

Government and such employees. 

4. 	In this case also 
r. 
the applicants were the 

employ 5  of the Railway Canteen managed locally and 

rtm by the Railway Staff and there is no relationship 

of master and servants between Union 0overnment.. 
*It* 

 
y*81  and these employees and th!refo, this 

- pUb ion can not be entertained by this Tribunal 

Jurisdiction to deal with service matter 
4t% h  / 

employees, Hence the application 
is dismissed 

szumarily at the admission stage. 

	

Sd/- 	 n / 	sd/-. (m.R.Kolhatkar) 	
(9.C.Bhtt) 
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àopy of 3ord8 letter No.(hA)SNl 	dated i 

athrcSs 	
to The Gonerl ManagerB, All In.afl ailways 

:. Bfld copY to oth0T. 
* 

Sub:- 	eV1SCd scales of pay applicable () e 	eiceB f 
non..statutotY cntcefl on the Pa 

- * - - 

a th 	ailwflY3 are aware, pursuant to 	
jiPflt of the 

	

f 	tuteDy an 10-0, employes o 
Sprcme Cotrt 4nted 22- 	

d  

11 c1ht bi8od non_tatUtorY cntCCflS have hr 
	t,rct d as railwaY 

ecrvafltB.W.0.fo 	
19B0 and the revised s -  cs or ay applicable 

to, auc staff 
ha' teen commufliCat0 vide Boar5 l-. er No.E(W)Sl-

CN321 dathd 11_a-32 	The employees of other 
iflt utory canteen8' 

bav fi1e writ pctiiofl8 in the Supreme Court 1r t.Tatiflg them 

08 -railWY 
sernts. Those t;itiO3 are bc.ng cor testd. 

2 	I  In the course o hearing of CMP 
	Q 1019l 5f83  ( In W.P. 

Noø. !275_86/82  & W.P. NO.9U88M,M 	
Khefl '& Sutir Kumar bcgchi 

ándot1Cr), 
Su',reme Court vide their order ds[tei 22_4l983 have 

irec ted aa..t01L0W8 	 , 

We direct 
that ondiflg hearing andfifla diSal of Writ 

pctitiOfl8. all -emploY00 	
cfl3 will b 

5 of non_BtatUtoryC 

-. 	paid. at the same 
rate and at the same basis c which amp loycoS 

of tatv.torY 
cantcCS arc bcth paid. Tis direction 

will.  

take 0ffcCt 	om 
l_6-82, that beig the date from which - 

cording to the petitioners
hat aver 	

they have ot hecn paid ala-rY i-.- 

- 	thoth t ment is disputed on bl if.cf the reso'Ofl0flt. 

c 	This directiOfl will be wtthott prejUdi 	
to the rights nd 

: 	contefltt 	of the parties anft partici-l1Y 
the claim of thb- 

. 

. 	potttOflCT to arre 
* of alaiCB on 	 bp18 	'-

- , .Can earlier date a also th claim 
of trc of 

that, 

thcyare 	t Uble to 	the empl0Y8 of thCflOfl_tatUt0. 

t 	/ 	 n the revi5e basis. Arrears, on t 
	bss!9 of c 

directions wiil be paid to. the 
c ploYe0 of 	_statut0rY 

oarteefl2 in 
Thur weckS from todaY nticI the fut3e pay!flLfl  mottli 

t5 

will be Cont 	will 
to be msde on therV18e 	

.ftam 

to month. CMP will 
c'omo up 

for caiflg n L9th juy-19 -. 

 17 
for eport1flg compltan° 

with ou 	ircCtit fl 

	

-i 	the mttt t 

- - 	Ministry Qf 
H:-- ilwaYe after carefu.11 con-- 

detail have 	
cdc ';hát in order to CO

mply •ii with the dirEction9 

court iD'8P1' 
the cmplong agCflciCS 	couPe tiVe 

- SOCi tøW 
& ahagtng Committ0 	shbu4- be dir eCtd f,rthwt.t.h 

* 	t*k tue- f0 iowing aotton:- 	, - 	- 	 -. 

- 
m pY of the eplOY00O tfl 

0atat1t0 	antOflS, ma be 	.rJ 

- 
. izOd n the revised cale5 

w.u.f. l-6- 	
a iUcat0d in 

3 of the .AnnX 	
to this letter. 	 - 

9 	
_\_ 	- 	S 

of pay in the reViaC& acalCS tuid 

q 

- 4 

- _ 
marrn" indicated be3O'W  

.: 	

1 
It). At that etage i.n hc rcviSC 

8c .' 

to theP tiLl 
nOW being drawn in c iow'' 

ovl4Od 	
O i ot.cb 

gle - pr 	ther  
 

thø -. 

d correppond  
ating- '4. 

p,T.O. 
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ge in the r 
thorc 15 nu h sta 	

vtd 	
thin 

	

pay :Y bc fixCt in th rVi3Cd BC1e at 	nut l\4' 

atagc f the revised scala th 	xcCB3 0ver t e sta 	icy 

	

an pay 	
being drwfl b in trcated as pe: .nal pay. 

	

lc 	

a  
	
oft h't hc loaB thn the m1nm 	r c s ow drawn 	in the'o 	th'fl the fixatiOn f 

	

revisor 	

od  

colO r'1d b at the 1 jnimUm of tn1 	cJ 

rh    
e  

	

sbo1d bO 

	

rovtC 	aJ 
Cflt O incrCm

r$  CtcOh  10owg anfl 
drawn in t   

	rcVt' 	üc is on 
n the 

ttie pay 	 he ann 

 

a 
l 

	

ca whcrc 	 owC In c.  	fl  	 B flOdUO. ,pocifid stagO   	c     n the ro 	1 

	

re 	 l(l stop ab id 	cfl thealo  

	

jnCF monte peronal pay 8hOUa1
fit 	pay,  ndcr 

	

xr1 ,or the 	ofjit1 
takeS the  slun payovcr 

 

and tncrcments dra '., 

it) f 
the pay  n ro_fixattOfl in rcvCd 	

ic is iixcd on the 

minifl 	of :he revised scale the i
ncrCt maLT be grntOd 

	

ftcr corn;'i 	
on of a period of 12 monthi fte 

4. . 	
aiti 	

ftnd required 'or enhaflCC 
191  idyt  pay3h' 

as well B any further moUt5 
which may be rcquird t be provided 

8 AVance8' liRbl to adjustment at 	
itCr datO ãepr.d1 	

iO 

th
RII  e finn1 ccree o the uprcm court on 

thnS potitto 	mY be 

reflc ed w'irr the releflt 	
for Gr9flt 

	

spr
Ln the M1U3t Cv' 	and n the 	oed 	t1mato star 

5.
Ot C(Y amr1cdit0 acUO may be 

tkCfl to CflElllCf1Xat0fl of 

the pay of the cl°3 f theec KgOnClCO i 
queSta Li th rvi 	' 

	

, ecal Rnd drawal 	

with a 

on month from the date 
orrecetPt 0f.thiS letter under 

thtø HifltSttY 80 
that comPitance status an be repertea to thO 

CoUrt o i 1783, 
the day o cxt car1ng 

6. 	The abOV3 has the sàncttOflOf 
the Prcs1° 	'jid C09 with 

thO conC 	cnC of ZC Fiflaflec 
ireCtOrat0 ol th 	

1iBt 	BaiIWa puprc=tndt 
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HGadurtr 0iie 
. Ch1rchgte B raha:' 

To.E(Wei)254/Q VolIil 	
JA 

:t}, ) 

i(w)-ALi ,l"iy.c(jr).Bi DCQ..I'L/AII/ DCC 
!PiTN/Ki /j/ F/wAo-D1iD/ s.o( 1&S) -PL/oçi,i) -NTt/SAO( w) -AII/ & CAO-CCG, 

..Sub:- Leave Rules f06 ersployee' in non-statutory Caflteens. 

A copy of Ba°rdt i 	No E)_79 ON 1-9 dated 26.10.79 
on the above subjeot is sent he:rewtb. for irorrnatjon and necessary 
actiou. Iiose onsure strict cop1iance of the instructions  Coltajned therein, 

Enc:l: As reproJuc' 	elow: 

for eneral ianager(R). 

oy ci V.ov 	 oter No E(VJ)79 CjT1-9 dated 26,10.79 00 Y. Lz 	11j, A 	c;3rs, All I ndin hailways rir QW1 LLW and ION, NiN OaicuAta, and copy to others. 

Cut: -  Leave rules br employees in non Statutory 
canteens. 

At present therules reguiatjn ihe ssrvj.:e øndition5 
of emplcyes,s Of flon-statulory oanceer:s on rallye are dec ded 
by the CoopCrntjve hceti /Oiitee 	na?eey Uominittees who IUfl tne Ca• 6en and therofore, corfeiderably vary YrOQ canteen 
to Canteen. The matter has been examined cthe Ivlinistry of 
ailways and they have decided that the odel Rules given in the 

may be o:rco.iat. ed to the Cooperative 	oictios/Cantea Management Cooir.itte 5  who run the 	 c?Lteens in yoitr 
ern.Laticu for i )ptbon untform1y, except o the extend that Whocver the prewn &t 

ruiec aey neg( aced oo: enborcod by them re more liber,1 than 0090 sivQn in the NOol bolos, tea 
be ILaintained as a personal coPcssaion if the 

Omployses cpt:i fl3' for the saue. 

ActIon may ol ease be takQr aecor( tnOy zaarwhilo the receipt of this Ic ter leLy be aoAno- ledgb, 

As above. 

TV- 
( J.ihiarajan 

Jt, Direo±or, J.5tael:IimerAt, 
RalItwoy 9e-'d 

112286. 



- Model Rules to govern the Service conditIons of canteen 
IJ employees of Non-2tatutory Cant,eens on Railways 

Short title, Comi.erceLLer.t aria 	pictioxj. 

k 1) 	These Rules may be called "Tho Rates reuiati 	the Cojtjons of Servjco of rlon..statutovy canteen 01, ployou of 
Co-opei'ative Sod eties/Nanagement Committees 

These Rules with such modjfjc -tjon5 as may be considered necessary by thd local Managing Committee of the non-statutory 
Canteens/TiffjnQQm5 be made applicable, to all canteen 
employees of the non-statutcry canteens/Tiffin Rooms functioning 
on the Railways, 

These Rules shall come into force from the date as may 
be notified by the rPspective iLcal Yprnging Committees. 

Sectin_- , 	
Classification of Employees. 

(1) 	All em.-Olo,"ces of the canteens shall be classified 
as uncLer 

I;ular 
( b) 

(ci) 

(2)(a) 	regular 	.oye is 5J person whose name has boon entered in th 	,neen registr as a rgular employee and who has ben given leti,ers as such. Regular employees shall alrays be no nthly rt cci. 

A temporary employee is a wor!man who has been eadcJ 
for Inrk which is of a essentially temporary nature likely to 
be finished within a litd period. Anytemporari.r eInpThyee who 
has been in continaous empl.oymenf of theOanteen for 12 months 
may be COflSjcj0-fC for absorption as a, permanent hand subjuct to 
fitnoss and availability of a Vacailcy in the permanent eadro 
of the particuJar trade, Such a employee stiall always be 
monthly rated, 	 * 

A Casual workman is a workman wose employment is 
of a casual nature. 

(a) A Probatjoer is a peson who is provisjonfl e y mployed to fill a V.CanO7 in the 	gular cadre nd who h re 	 as not complcteI the, prescribed probaticnary period, 

I 

LI) 	Appointments of the undermentioned categerius of stif 
shall be mdo by the Chairrna, 

S3 nior/deneralranagsr/ Manager/epu T d nera 

Beputy/Asstt, Hanagr/sstt Ianger-cu'tore 
Keeper, 	 H 

 

(ci) Accountant 

Cashier. 
Store OO)Cr 

Intoraal auditor. 
Halwat 

ccnd, .2/- 



4/L1 

jJpointnt ot thetaf± other than thog mentioned above shl be m 
as mo

ae by the Hony.ecretari subject to suc } directions 	r be given by he Ohairn. 

Letters of appo1ntmpt Contairng t}1 terms ad 
condjtjos shall he isued 	 - 

as in the Anrexuros LII,. 	 1 

	

4) 	vory cmployebefoe his appontent shall hucre to produce a med 	ceri.fj.c 	from a uegiterej Medical ractjtioner certifyjn 
or contagious ciiseaso 	 a 	ni t;ht he is free from -any Commucable 

very Crp Qyoc shall be requirc4 to produce before alpointmont a oertific: 	01 good character froni any Gazetted oieer, Meuer ci ariiam iL/borporaton/Iiujjej pal Coiiitte, not related to him. 

ectjon 4 Probation: 

n ernc1oi Pror inally emPloyed to fill a vacancy in the persana't came 	
)e on proatjon for a period of 13 Oonthe xtea:i'.. by anthe hell of three moiths durir€ 

which pe:jd bi •;,rv:Lc 9 on,• he t+rmjnatèd by the appointing auaoit at 	 . aut 	 ny r0,!:,sons. In case, a permann-; 0 	,O 1Ti5 15 apLojn;od 

reverted 	
a 	prhationer In ne 

	

wt, h 	any time 	ihpr a
poh 	

to hi o 	
g 	tionery period be permanent poe-b. 

Uflationofuerrjce 

( 1) 	Ih service of a ternpor,ry empeve who h 	been in Contj.i1os employmenf or nob lose thaa 3 mont;,s may be 	1 ter.inited by the appointing aut]oity t any time by givir; 
at least one months notice in wo:L'king o• payment t wgos, 
in lieu thereof except in the :o4ioing cdss when their 
services may be terminated forhkjth and 1.4thout any cofflpoflsation:. 

(:1) 	for breach of I  any impied terms o C 

for absence from duty wiout leao; or 
(iii) 	for misconduct ançl/o miapproprjatioi)/obeefler 

canteen funds and stores 

(2) 	Tho SCjce5 of a rei1 	can-tn umpme may be tc- 3'.[Ilinat ued in case his servicesare riot ruaulrcj due to reasond 
other than disciplinary, such as reducton in OStabLishuLunt by 
giving three mant. notice or payment 	waes in lieu 	reoi - 

A temporarr omoloyce desirous 	lavin; the service of 
the cant eun shall be rujred tp gvo one ionth s uoee :o the Margcmnen 	

In th osee of a renr employee, *hc notieu period shj1 be three aon 	 c 	ç 	il e £€ rotiop wJ1 	Lii 	t 
day it is received by th apoitj ng auhority 

(i) 	E70 rY canteen employee shall be ±ssueci with -:)n tletity Card, wherever necessary Th Identity Card shall od 

	

be ei1trg 	b 
the Margement from the becurity Officer o the building in 

canteen is located 1  which the 

1 (2) 1 	In the event of the mp1oyee bebom.ng flon-fictjv Whflhi3 name is removed fro thol roll of the caneLn sta±', th 
Iontity Card shall be deposjted in the security oPtic and a 
Clearance to this elLc;ct obtbined. 

cand Y 



I 
octiun 8 	Attenc an, ce 

attendance of aiimp 	qhalll b marhed daily 
according to thie method pDsori1 bcd (iarUdu1 arouncd from tiir 
to time. mployees wro are rou.ircd tç sign in•arigtsLor 
maintained for the purpose shall do so at the time of going 
away from duty. 

If an mp1oyec do 	not present'himself at his place of 
work within ten minutes of the, time when hishours of duty begin, 
he shall be liable to be treated as absent for the hour for, 
which period no pay shall be ddmissible. If the employee is late 
by more than 30 minutes without a satisfactory explanation 
acceptable to his superior. he shall be liabie to be treated as 
absent for the day. A omplo C, who after his attendance has 
been marked, is found abscr *rom his proper place of work, during 
his working hours without perreissinor sufficient and acceptable 

shall be liable to be treatd a absent Lorthe period 
corresponding to the period of such absence and corresponding 
from his wages for the period of such absence may be made. 

Section 9 	}Jcurs ot' worh 	lose dal. 

ivery2io.yeo sill b 	i requrod to perform duty for a 
total pcoa o a cit 	 hourscfty. The period of work 
of eaoh employee each day shall be so fixed that no period of. 
continuous work shall xceed five hours and that no employee 
shall be required or allowed to work for more than live hours 
before he has had an iriierv;4 fo' rest and meals of at lowt 
half an hour, the time for suh 4nteval being fixed. 

Evo,ry employee shall b 0 allowed a we1dy holiday. 

j_ 

(1)Evory employee shall b entitled to 

After every twelve monts ctious emplcymeri to 
piiviloge leave for a tota 	orjci of not loss than ifteendays; 

In every yc'i, 'sickness or casual lesvc fo: a tCt 	eriod 
of not less than twelve days; 
Pr9vided. that - 	

I 
an employee who has copleted a  period of Ofl 	 lfl 

continuous Gcplo:jcient, shall,  be entiltiOd to :iet less than live 
a.ays privilege leave. 

an em ployce tho had cornp1etda period of o:è nonh 
Contlnuoas ompoyr2oni, abrill be entitled to not 1355 thaii One 
day's Casual leave 'for every month. H 

(1) Previlege leave, to which Ji emp1..oee is entitlee 
u'uter clase 1(a), i rot ay±eu i r n oerloice 
shall be added to he privile leave ifl res000t ci any 
SUCcceair period to wnich e is cc enfltla, so howev- r 
that the total period of such: privilu::e leave may be 
accumniulated by such emoloye shall n3t J any One tinie 
excoed,three times the period bi' privilege leave to 
iriich hth is entitled after every twiv& montrie cnploymene. 

(U) Leave admissible unlo.r oJaee (b) accUnnulnd, 

(2) 	Leave of absence .wetbr leae/asusl  leave will not be 
peomed to have.been santioned tnlesstiH- enloyee iSfl PCCSflSSiCn 
of a written authority. for the purpose fros the Manager/Hor. 
Secretary, 

- 	 . 	
end. 



H 
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(5) 	In case i an employee while on iove desires afl extoijsjon 
thereof, he shall apply to tho 
ahead of the expiry of his l 	

r/Heny .ecrotary sufficienti 
avs so that tao final decisic 

on his leave application eay reach his LH ::e before t! e;piry 
of the leave earlier sanctioned and beLng already ovailod of by 
hifn. The employee mu$t repait for duty in timc 	en the leave 
aieady sanctioned expires. f th0 employee remains bscnt beyond 
the period of leave origina]iy ranteJ or subs equoritIy exter:d, 
he shall lose his lien on his appointment aniss lie returts 

to duty within 8 days - of thol expiry of thb leave so granted and 
explain to the satisfaction of the Hony. ore tury/Munager reason 
o his overstay. 	 - 	 - 

() 	The habitual produat eon of cal/Certificates from 
ristered medic 	pract oocrs and ting sicK. leave for afl aggregate pEricd oo CO days in the porse of t roe 	lexdar ye 
shall render the C lycu 1ib1 e to Lt Cuclarud ontit for servirL 
in tho canteen and such persons shall eoneequent±y be liable to 
be discharged. 

(5) 	If an employee remains absent without having taken leave 
in the proper an authoriso3. manner, he shall be liable to be 
proceedea aains-  tsr such absence unless he cafl satisfy the 
Manager/Hoai.Secantry r0x:crdtng the circumstances unier whith he 
could not taks n:ior l-ve 

Se.ction iQ) arnit Benefits: 	I  

(1) 1EV ory woman empoye of the canteen shall be entiti;d 
to the payment of maternity - benefit at the rate of ,jhe. rerarro 
daily wage for the period of her ctuh1 absene immediately 
preceding and including the day o her delivery and for the 
six weeks immediately foliowig that day. 

E'lanation: For the purpose of 11,his b 	ion, tnuverage daily 
wage means the average of the womens nages payah 	to her for 
the days on which she has worked during the period of the tLrc 
calendar months immediately preceding the date from whit she 
absents horse]f on account of raaternity cr on;_ Rupee a dy, 
whiohever is higher. 

No woman shall be entitled tof 	 benefits uyL'-oo 

41 	she has actually worked in a canteen fron whom he claims 	- 
maternity bonfit, for a period of not lees hian one urictrod an-i 
sixty days in the twelve months ii ediatoly procoodi4 ng thQ date 
of preglaar.icy, 

The maximum period for which any woman shdl be oritlod 
to maternity benefits shall be twelve dueks, that is to say s  six 
weeks upto and irtci.uding th day of ho± delivery and six iuois 
immediately following the day. 

Provided that when a woman di 	durire Iid neiiçd cRc 
maternity benefits shall he payahte only for the days  upto and  including the day of her death. 	 - 

Provided, further that when a woman havirg- been 
delivered of a child, dies duxing her delivery during the period 
of ,six woks immediately following the date of her delivery, 
leaving behind in either caSe the child; the employer shall be 
liaole for the materitj benefit for the entire period of six 
weeks immediately following the day her deliver but it the chil-. 
also dies during the said prid, the days upeL and inciudin 
the day. 

cont , .5/-. 
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S ect-Lo nii-9e0f_ddross: 

All employees must notify thu Nar. .r/Honv.Secrctary 
immediately when any changu df uduress ta±s p1 .Cu • A c1I;raniCatiur 
forwarded 'by the canteen t the reco.red 	t:'os shall bo 
regarded as sufficient coliapce of th purpose for which thu 
communication is audressed. 

Section 12. 1itness for 4 ork. 

The canteen Manhgement shall have a right to' test any 
employee for his fitness to hold a poet at any time with or 
without notico and to di..suharge or demote or otherwise dual with 

on such tust tiu Ioougeinent is satisfied that the 
employee conc'lurnuc) is or :5 eoomo unfit for thu post filled by 
hion due to loss o: skill, physial .streith or any other reason. 

SectionJ 	Wges - entitlemer -t to 

The canteen employees shall be paid wages and other 
benf±ts in accordance with the order issued by the Ministry of 
Railways from 'time to time, 

Employ;s shall be paid their wos I
on a workig day 

between th .h; and 7th of every calendar month. Any claim for 
wages submilto5. ator thrQe years from the date on which the 
wages become duo to the employees shall be considOred as time 
barred. 

(2) 	Wages shall be paid in cash, 

Where the employment pf any person is terminated by or 
on behalf of the Management, the wads earned by him shall be 
paid before the expiry of the Pecond,  workeny day after the u: 
on which his employment is terminated. 	 - 

9ion 15: Deductions which may be made from wages. 

(i) 	The wes of an employee shall be paid to him without 
deduction of any I.nd except thoe mentioned in sub--clause (2); 

(2 	Dductjon from the age of an emplove shall be, 
for ore or more of the folloing reasons. 

Fines; 

Absen(,-o from duty; 

damego to or loss of goods expressly entruste G 
money for hic} the employee for custody, or lor loss of money 
for which he is reqilirud to, accoun where such damage or loss 
is directly attributable to his neglect or default. 

i v ) such 	enitjes or senrices supplied by the management as the Minis-try of 1lr 	may by general or orecial order authorise; 

reovory OT advances or or adjustment of over 
payments of wages 

vi) Inpome-tax payable by the employees. 

Subscription to and for the rcoHraent of advaires from Provident Fund s 	 I 

I. 

0 C. Ti t d 	6 / -- 
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6 
scticn 16: 	 YW, leave. 	 , 

Every empioye Shu..LI be paiJ f: r the uorod of his leave 
at a rate equivalent to the aaily uvru 	of 	waes for thu 
days on which he actually wcrni cain th. p c.n1in thro 
months, exclusive of an-y earnigs in rspect c± overtime but 
iiclusiv of dearness relief. 

Section 17: Rules of conduct. 

( 1 ) 	Every canteen Gmloyee shall work under the direction of 
the Manager/Hony.Secrotrry and will pçrform such duties as may 
b'Q assignod to him. 

hery employee shall be 1  required to carry out all order 
ln:3tructjono, Otn iS5UO 	Tb Mannement from time to time. 

Employees shall have necbjoction in handling any kinis 
of food stuff, e.g. moat 1  fsh;egsetc, and peparations 
catered for by the canteen. 

Employoo ahallat all times 

(i) NoLiia aheoluGu integrity. 
(Li) Nai iT.fl devotion to duty and be courteous to 

cue 

rory canteen employee 4olding a suporvisory post shall 
t%!L-e all posoiblo steno to ensure integrity an'I devotion to euty 
of all the employees for the time being under Iiis authority an 
control. 

No canteen employees shall engage himsol-f directly or 
indirectly in any trade or huineso. or and ortake any other 
employment, 

No canteen employee shall bea memLe o: , or be othor 
wise asspciated with nypolitical poty or any organisation 
which takes part in politics nor shall bo take part in subscribe 
in aid of, or aesist in any other manner, any political movciuont 
of activity, 

No canteen employee  shall join, or continue to be a 
member of, an association te objects or activities of which are 
prejudicial to the interests of the overiognty and integrity of 
India, the secuijtv ofIndi, f'iendly rblations with foreign 
stte5, publio order, decoiby or moraiit, or which involves 
conompt of court, defamatin or incitmert te an oii'e mu, 

No employee shall oheise thnin the normal course 
of his work, engage in giving information about or udvisu on 
matt(,,rs rolatin to the acthvijes of the ceen. 

10) 	Excopt in the ordinary• course of his dtdes, no employee 
hall djslos0 whether during service or after leaving the 

service of the canteen, any secets cost of p!'ociUCt.i.ofl of any 
all of the c&ntons products, infonjnrjon of purohaos made by, 
or claims by the canteen in or out cd Icourts, or afly OthOi' 
information on matters of trade or business secrots 

(ii) 	No employee is permitted to carry with him outido thu 
antoon promises any papers, books, or any other property 

belonging to the canteen or relating to the canteen or relatin 
to the canteen affairs except when authorised, 

ntd. 



•. 	
•. 	..i.  

(12) 	No employee shall publ4h o. cause tc be published the 
articl;s written by him on any: matter cdnccrriing cantoon*s 
aifairs. 

Section 18. 	cts of OUiitOfl a 	coiSlOfl contitutin 
- 	 miscon. 	I 

The following acts of cmissio h  ad coamission shall be 
treated as inisconOuct:- 

Wilful insubordination or disobediance, whether alone cr 
in combination with another, or otheS, of any lawful and reasobable 
order of a superior. 

Striking work or adotin go#1ow methods, either singly 
or d1 onwith onefs, in coiuqvrti 	of those rules or orders 
issued,  from time to time or inciting, any employee while within 
the premises ci' the canteen to striie work or adopt go-slow 
mthod.s. 	. 

I  Theft, fra'd.l isapreoiatio or dishonesty in conctiofl 
with the cantoefl's business or prop!rty. 

Tc.king,or ,iving bribOs or any, illegal gratification, 
whatsoever1  inciudiu' tips 

Habitual late attendance and habitual absence without 
leave or without 5ifjojent cause. 

Carrying on money lend.ng 	any other private business. 

Drunk:aess, fightir, riotoua, d.'iorder].y or inIecont 
behaviour within te oai4eenlz establifshmeflt. 

C ro.ision of any act suhvors ie of discipline on good 

I behaviour within the estabiibhment or FuCside. 

Habitual negligence or negloctof work. 

AbsenOC from placo of work it}out the permission O1. 
superiors. 

Causing damage to work inpcess or to any Droperty of the 
canteorn 

Distribution or exhibition within the bouarieS of the 
establishment of any 	spaer, handbills, Pamphlets or posters 
without ho previous sancti4 of the f  Management. 

Refosal to work on a job to thIch to employee is posted 
prvtded of tho canteen withOut t 4 previous sanction of the 
Manement. 	 - 

Rofusal 	work on 	jo 'tohich the employee is posted 
provided of the cantben without th p'evious sanction of the 
Management. 	 . 

Organising, attonin qr hoding meetings within the 
premises of the cahteen wit4out th? -revious sanction of the 
Management. 	 , 

Threatening or intimOdating aIy employee within the premises 
of the Canteen, 	 I 

(xvii) Gbling within he pre'miss of the cantee2l. 

k,viii) Sleeping on duty. 
I 	 ' 

(xii) Mingering or ,slowing dowfa of work, 



(xx) 	ailure tu iriorn the iuror/Hor  
canteen QL $jC1flCS3 from any ro tj110.tO '3 

acceptance of gif't; 	frLu.3  

(xxii ) Writing of anonyou)3 or poeuJonyno..o 	LH 	33L.i. Licor 
the employees oi the canteen. 

 Theft of property bolcing to oLr 	. 	of the 
canteen. 

 Refusal to 	accept 	charges:e1 	E;u1 	'. 
any other lawful crier giv(;;i by the 	superir. 

 Giving of false iniuro ton regain, no.., 
father's name, .qualifichtioi 	or pGVOUSSeViCe. 

 Leaving work without prmiesicr1 or 
flhieved at th 	end of his shi4;/ duty. 

(ovii) Broach of any rle ox 	instruction 
N Lflogement for 	ti: S 	0iTLflf 	of 	thO 	Caflteori  

cienlirooc. 

( :xvii) haviour 	ning 	ro pcndei ry Cr 	:3 

ui.s 
I 

n, t hi. ri 

f3c3:Lcn 19. Purihmeot for ml scoi3cluct 

:Jny of 
Am employee

the following 
founi. guilty of micop 	co u 
puhtherito:— 

(a) Nintor Punishments 

1 arrnng. 
2 Fine, 
3 tecovery to the Lull 	ext cn 	ci 	I ie 	c,L  0 tu. uL 	:CiuLiU 	0. 

H rcss caused to the 	canteen. 	H 

4. Withholding of increments for any 	epeuifiou 
or without conulative Cfteot. 

Mai.shcer.ts: 

5, Lemoti on to 	Junior noal, lower ObOu, ii 
lower place r Yie S Cal C O poy orti  

6 Discharge ii'om serviLce 

Section 20 

None of the ounLshments m riored in rc f oO I 	.JO0o 
shall be enforced without first 1ivtng tho C.  
to explain the case, a show cause  
be serve on him before the award of any 

Section 21 A:oneuls: 

All employees have the riht to 
Chairman. There will be no further ppe:io o •o: 	u 	CC S 
the apollate authority. 

The punishing authority for Oil. 	HO. 
be the appointing authority unLess pOO'?l'S li 
for the award of minor punish.er4s.. 



jir.ry eoretary 

ubject; Appointment oJ 

0a1 	air, 
11th reference to your applicatior datea 	

and 
I am directed to 6Tf er 

intei1CI held o 	 ____ 
you the p0 s t of Gen.eraf Nanagerlinth 
with effect from 

H of service given below 

yMOTE 	 I 

1, 	(a) 	Your inital jay'wil be 	s. the 
H 

(Rupees_.  
date you report on duty in the scale of Its. 

be autot1C but 
&1J 	01 anival inrment 

be 	to w jjj 	SUOJOCt 
will 

satisfkotOry work thro 	out the 

and on stabe recommeati0fl Q your superiors 
year 

In oudition. to the above 	netioned itiai pay you 
(upee  

will also be entitled to IdAw hs. 

o4') pe 	month 

(o) 	No other 	lowances/faC111e5 are adnb5ibl0, 
to take fiee 

availabac ecep 	that yo 	e allowed 
.PY) 

simple veetaria 	mid-day IE(worth 
p,only) tea and 	sc Lcs(worth 

dysJO5t of mi-aY 	l5 	tO MA 
any on wOrKifl 

il be recocred from 	our ewelUfl)efl'. 
and srac b 

(c) 	Oontrihutio 	to prode 	fu, you will he 	overfled 
as 	mGnded 

by 	mpoee'S provident Puni 	192 

from time to time, 

TYPO 	IFO1.Niiiii 

Hiey tcmor' 	einplcYmeflt 
uis is a nor-ovrenLal, befletS, 	eoC. ratUitY 

i doCs 	ot aarxy any pesiorrY oH 
I 

1 

)Lou will be on probation for the fir t tee months be 	erminated 
during which period your servioCs 	n 

thou 	arf at by too 	a ro 
O0", 	

tio nary 
wha rotice or coapensation 

b by te 	nagsmert 	.- 
exteniedIfUlltheT teriod my 

fter thation (b) 	n he The opp01t1flc 	tnority Can 
 n 	fl0 	month t s 

terminate yor service at 	ny 
lieu 	such not' 	ecept in the 

.LCO 	or wFLtes in 	o 
'afl Oe 	erm1nated 

oing cMOS on1Q when you;' 	erviCeS 

oitt i h ani without ai 	Compefla °  

(i 	tor breach of any 	mlied te5 of contracb 	or 
or - 

for aserice from iutY withoU 	leave 

±or misco nduct ani or misao.ub0Wembeze 
tO 

met 	of fuiius, 

'otd,.1O/- 

H 

H 
- 	 I 



	

/ 	
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(0) 	 cejoish 	 rec 	 - I Od4 tO 
orkL iil your woy - 	:-to-ca, cv Ll 
and tIon iveoa 	c cl. L nc ic  
be tre - tou i;ruLri 	a tu lu Ic 	uculv. 	. t. 
utiorit y am dun xc LhQ noicO perlou  

any leaVe wnatuever nioouuver, betore 	 rLi 	ci; your 
duties, you will be r 	iiod to hand uer j 	 roprly to 
the nomirted person within a weh of i.iO 	i ciun 	bti.. n 
no demard certificate from the  
before expiry of your notice, ±ai1in 1icb to: .'tri';:ant bos 
the right to retain yur servces for such oxtr-: peri-c boyori 
the expiry of notice periea as il duem 1I far hrintn; your 
work up-toate and proper handling over of your eh'tro. Ihe 
decision of the aprointin; •iutority a to the durot on ci ext ra 
period reQuired for this bulposo will be i:c1 : 	hiodlay on y:u; 

You will u ro spa noi})le for d roi,ec I 	: 	c leavo 
service wihou t,proper tL:L: n;Y overarie abtti r.Ir:j 	t UEIIAID 
CEil 	from the person rio1  nimated tç t ac 	iur 	1'OW yCO 
and also Icr coy loss occiori 	by vtu durori j  JO 

You will be held reoonsible iOrio licbI u tar any COunjlLc310n 
or mict 	ccuil od Ia the Lischarc 	irc' dco ts e en if 
they -arc  d ec 	a ;er you have left the servi: c 

In eace you wish to apply for aily jul i oi Cti.y or throa0f: 
iheploymont Exchoe, you will ido so only wi 	oe permi$.sion of 
the undersigned failing whi h you will . 	io'h U ii ho cJ.: paa 
4( b) of this leter. 	 I 

You will be eliihl for the fc1low1n  
wi.h full pay; hut suhj coo o oxdc cot 3 of  
to weokl rso holiday and lhroO fotioLIal, OL'Ul 	H OH 	- 	0:0 
year. 

lJpto 	12 	'Jays in a OaO.: 0c 	0,o: 	ii 'THO' 

. mortn Co ;io4ou 	satisiaetor 	servoce t 	tL sc_e Ci 	coo—day 
'JIter ovary one 	mc nul oil cci cricu. 	It 	i; io fl—' onulL iU: 

ordinarily taen with 	jrev:Laus 	PO1'oIaoOio fl 	00 	L 0.: 1'( 	CLIV 	000 

In coo 0 of c - L'Jcot 	OaS I 	ye.oul i nilo 0 	. 0 	0:0000 	IT 
rave 	en. r';e nay. 	Casual leavo cinnct 	b;;n' 

3 days'jt 	a time. 	it 	it 	is 	exton3.ed, 	il T'O0 	to: I 	is 
j'ri7ileo Leave or leave without pay 1as th  

b) 	Fri 	
rnih 
	o   i 	 n

,
ti 

oo'uverUcus 	which may be accrnu atilupto 45 J 	
ri-- 

: 
a Spocial case, you m a y be igrartod Frivilefo icove 'pUc 6 days 
or every period of 4 months ooztinuolsSer'Tn:: in th Cartoons. 

(a) 	Icrmally you can aviil of onJij '15 toy:: C'LVu1:t a tIEOH 
ut under u xceptjoul circcnstances tIO 	0')J vay b 
y the Lecretary. 

d) 	You must unders Cant brat uav 	 and not a 
rLht ilorefore. th acretaiy  }as ti(; Vi o •o rule 
aopltcatoc r without assini ri any reaso 11CD i Ut 	hi O.0:J no 	wIll 
rot oily cc treated as without ay but COU1U:. :n o 	e tanen 

a0airt you under paras( b) and 1 4(o) of ul:; 0,000.0 

(f)The Ho nra 	Secretary is at liberty t: 0'. 	ou on totS ,' 
on any of the G'azetted tiovorn,thent IIoIi.idc.ys 7..1 1 00JL aflJ CO fljL 0 -It O 

or rmunerotio n except for 3  Natlo nol !ct: r 00 ILC')ijC 	and your 
OkJy ruse hoUfLays. 

Oflttt . 11/-- 
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hill 
You will work KrectlY AMW 

Gtq  qojo:ary 

nrger who will assi° you duties in det-. 	

ASUOU 
You will be reuird to cary cU 	ll ir1:truo e00 

by t-he m nageeflt froxiI time to time fo 
I 

r the canteeflo employees. 

You will have no objectiofl in haMling of  meat, fish, eggs 

and otheir preparatiOnS catered for tt qanteend 

You will also be required o prform the dtieo of the 

eployer/O0uPier of the Oantee in cflfl?CtiOfl With 	iinii of the 

Oanteofls on behalf Of tb Cntees Qoitee a 
	will be held 

resor'sibe a 	
liable for iiplementti0fl 0± the provisiOflS of the 

various acts/labour laws applicable tq the Cartoon, e.. compliance 

with the provisiOnS of shops and stabliShment Act and ules, 1954 
Prevention oi rood Adulteration Act, 0954 I

nd the employees 

Provident Fus Act, 1952? 
etc. (as amended from time to time) 

8, 	
In additiofl to above duties you ray be called upon to 

perform any other duty in exigencieS f seiCe as may be 
sSigfled 

to you by the secreinry. 

You wli be recuired to furnish withtfl a week of accePt -

al the 0ffor, a cash  ecuri.ly or a fidelity 
bond from thL,  

Oriental iire and defleral Incurarce Co. Ltd. 01 

sl 
in favour of the hojn6rry ecretrY, 

LOO1- b0I)tt1fl0Ut 

Committee for Can 	ns(outh and North 
	ock). 

(b) brovided that notwthstaflir th cach security or the 

fidelity bond refe1ed to in pa 95) aboVe nhr the 
head UfY/ ClJhIfY u. yor lfbilitY shall not be 	

U.ct 

to sum coverod theeifl and snol not be limited to therin 

and shod the sum he insuffiCioit to indemnity tile 
m-iflaieflt in full for, any lOSS or dama'° sustained 	

thm 

on acouflt o,f the egiieroe, inoffioj000Y o• otherwiJe in 
the poriormaflCe, of 	 you  auties  you will kIOT° to paY to he 

oanabeffleflt on demapd such fuihr 	
t as sicill :e deemoa 

the 1ianaejnCflt to be necesorb as 1foreSai athat 
the 

baragillent shall 	, e ntitle4 to recover 
5jjL!1 iiii'th1 

payable as afores$d from any,sum due to Yo 
	1 111 a.Y 

other macnor open to them, 

10, 	Iou will not have more than ne 	
iiflh at a t1IflU 

bICu FIiM 

11 . 	Your employment is subect 	
our being oufld me3icaily 

fit to handle food andother eaab 	
y tie mjoal authori.ti23 

to nhom you my be sent for such eminatiofl by the uianemert 
t any time daring your service. 

flCIj,, Cri APITR 	) SbI 	;CT0iY AtECED 	F 	-. -.-- -----.- 

You will be reciuidio prodce jtfl . weok of this 
Or 

a certificate od hood charaCte from any azett 	
0ffi0, NernbL 

of the Parliament, Cororatifl hupipal 	
onittee who is rat 

relatea to you. 
LL 

Your euployment in 	teerirS srviC will be 
5abjeet 

verification of your good ch racter aa 5isfactd1Y ntcid 
0a 	 cn 

by to local authotities. 	 I 

the term management used nthis lettel 
mee faithfalQ - 	 You'5 

accept the above terms 	
bl"O' JecretarY 

tb no at 	CC. 	 Ci 	 Uou1t 
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I. 

e 000rary ecrry, 

To,  

Subject: Appointmeit in Carten staff. 

Dear bir, 

With referenbe to your ipplication dated____ _____ Iail 
to nilor vj 	 + 	 - oioc-u irom an terms arh conditions iven, below; 

Paanc__otTher_facilities: 

2(u) Your irdtini uay will be) S. ( its ._____ 
oIy) pr month Ium Lhe dtate you report for auty in the scale OL us, 	 bi'ant at 	incrmunt will not be automatic 
cut at e s.cr to s :uiIactory wo 	throuiout the yecr and Ofl s tajL8 i'eoo 	aLoi of your superior. 

I a '.LduftOfl yu 'Ll. also be eritjed to di w 	____ 
5 	pi month ac dc xnc 	rL1ICLT and.  

(b) No other allo'nce/i'jcilit -je 
3 	0/ aV 	1C 	pt th t you 8 r 	iL 	t (1 III I (i (1 V mt 1 

tea, cnactc, etc. as a:imia sible under roles, The cost of rumd-dsy 
meILs, tea and sflacs will be 'recovered from your einolsments c)  

!'or Contrhuijon to rcvident Fund, you will be/roverned 
by the btccLoyee s -rovident Fund ct 	j 952 as amended trsin tome to 

Ljrt. 
This is a non-overenJ pue1y temporary 	ployrni:W 

arf aces riot carry an pensionay Or 6rllatuity benefits etc. 

feroination of )ervice, 

1(L) You will be on pro 	for t1 	firt three i:rnthc durin; 
which period you ocrvices cart be termjnied by the Aopoiatino; 
iusacrity at any tL me wittoat ary notice or compensation whasa- 
Over 	he probatiorary period ty be extended burther by the 

(h) 	ftontLepnobj 	the anointfn L2,  authoniLy can tem1ratc Your SOft 1005 at any time on oe month's flotiOe or WaO5 in lea of 3LLh 150 tice, Otoop t in th 	ollowj n 1,   oe; alien year services 
can be termjn'ej forthwith and with(Dut any catn:enso iora - 

I) 	For breach of 	rules 	in tonce 1roiti time t:3  

for absence from dutywithout lere; or 
for misoonauCt and/or mispprop'. acioi/einUczzlemcnt 
of funis, insubordination etc. 

c) 	In case you wish to leave servILc: 

You will have to hive one riionh s notcce or pay one monni 
wuhes 

 
in lied thereat. Your resi n1t'jn wilL:! ho troatd ilrouID  tH 

it is received by the appointjnhaut;lonity jnd daiLn tiot 
rio t 	pe riol yo a will not be &rar td any I 	what-so--over. 

1 31h 



L 

You will be ci Li ;i ±oo the flilOWAG two 100  

leava with lull upay, bil suQuat to 0 	 u 	YJ0t lfl 

acLJ iio ri to weoily res . hoi'y and tliroe bat iona. ZAWayo in 
a c .e.nder year, 	 H 

Casual 

Upo 12 days in Q ealiTder  yqax after one month cortnu 
s'.tisIactory service at the scale of one diy titer eve,' mortk 
Of servLce I t ia 	-acr1JJnuitive o1inaril taicn with previoas 
perriisiofl of the Manae; xcopt in thb case of sickness etc. 
Osual leave cannot be 	tçc for more than 3 days at a time. 
If it is exte'dd, it wl1 	reated as prtvilee leave or 
icave without nay as thojcas( may be. 

 

iiiteen dtyb  al' 4ir twelve mon1hs continuous service which 
nny 5w accumulateo asto 45 days. 

owpvr, as a spcil cje, you siai he rae ed earned 
OUV4 apto P days for ovry period of 4 months conifluoUS service 
in Au 

C 

You will work dkrectly uer the 110 r:r':ri ). 	C. 

iana•.0r, who will assi8n your duties in cleti.il , 

You iil be rec1uired to carry out all in tfUCt icar 
i.asaed cy the manakement from time to tioei jor i-ac 
oiLloyoes. 

 You will nave no objioi 	I 	hanililTb eo o  
i,and other preparations cater8: 	er by the G000 

1. 

kocounit ant, 	Cashier, 	ind 	tore Keeper iI to rouired 
to 

- 
i::'nish such security ay my be decidel 

Kcdic -ui_Pit ness: 
Your ernployme nt issibj cci tojou be fCLnJ mcicili-v 

fit th' 	food and other e tables by 	th.; .:Jie aU'0srit 

to WeOL y ).l may he sent icr 	iuc1i e:emina 	a b: L 

at any time daring your service. 

Jco d Ck'?raCtcra no. 	isiaccory  

!ou will he ieuired to produce -iitb° a week of tnis 
t ccrti±icao ci cea Warieth from 	ottd bL ic 

moer oi the ailiament, L;ororation, 
is nei rkL ited to you, 

arO dtLLiLy,  

cc -- 

TOn\  

J1 4286. 


